CENTRAL ADMIMISTRATIVE TRIBUNAL ., PRINCIFAL BENCH
Of Wo.71/2002 ?//_;
Mew Delhi, this 1lth day of January, 2002

Hanbla Shri Justice Ashol Agarwal, Chairman
Henble Shri M.P.Singh, Member ()
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ORDER{oral)
By Shri M.P. Singh, Mambar (%)
The applicant was working as Flreman in Delhi Fire

Garvice. He has been procesded departmentally and &

kai

major penalty has  bsen imposed on the applicant vid

&

arder dated 14.5.2001. The applicant has Filed an appeal
against the order of ‘the disciplinary authority on
&.8.7001, which is_&till pending. By Filing this 0A, the
applicant has sought direction to decide his appsal dated
6.5.2001 within a stipulated period.

2. In  the circumstances, we feel that ends of  justic

wauld be  duly met If we direct R~-Z to give a fn@r$una1
' ar M AM B

hearing to  the applicant,on 28.1.2002 or oOn SOMS other
date o be Fixed by him for this purposs, and decide his

appeal within a perilod of three months from the date of
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receipt of & copy of this

A Thwe 0O is Jdisposed as afor esaid at the admission

stage. Ho costs.
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